FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
AASHIYANA INFRASTRUCTURE DEVELOPMENT PRIVATE LIMITED

Hoe A _ RELEVANT PARTICULARS
L Name of corporate debtor Aashiyana Infrastructure Development
Private Limited
2. Date of incorporation of corporate debtor 08-04-2005
3. Authority under which corporate debtor is | RoC-Delhi
incorporated / registered
4. Corporate Identity No. / Limited Liability | U45203DL2005PTC134866
Identification No. of corporate debtor
Sy Address of the registered office and principal | 22/2B, Tilak Nagar, West Delhi New Delhi -
office (if any) of corporate debtor 110018
6. Insolvency commencement date in respect of | 27.02.2024
corporate debtor
T Estimated date of closure of insolvency | 25.08.2024
resolution process (180 days from Insolvency Commencement
Date)
8. Name and registration number of the | Pawan Kumar Singal
insolvency professional acting as interim | Registration No: IBBI/IPA-001/IP-
resolution professional P01172/2018-2019/12229
9. Address and e-mail of the interim resolution | Address: MP 114, Pitampura, Delhi 110034;
professional, as registered with the Board Email Id: pawansingal50@gmail.com
10. | Address and e-mail to be used for | Address: 8/28, 3™ Floor, W.E.A., Abdul Aziz
correspondence with the interim resolution | Road, Karol Bagh, New Delhi - 110005
professional Email ID: cirp.aashiana@gmail.com
11. | Last date for submission of claims 12.03.2024
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified | NA
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14. | (a) Relevant Forms and Web link:
(b) Details of authorized representatives are | https://ibbi.gov.in/en/home/downloads
available at:
Physical Address: 8/28, 3™ Floor, W.E.A.,
Abdul Aziz Road, Karol Bagh, New Delhi -
110005

Notice is hereby given that the Hon’ble NCLT, New Delhi Court-IIl, ordered the commencement of
Corporate Insolvency Resolution Process of Aashiyana Infrastructure Development Private
Limited vide its order dated 27.02.2024.

Accordingly, the Creditors of Aashiyana Infrastructure Development Private Limited, are hereby
called upon to submit their claims with proof on or before 12.03.2024 to the Interim Resolution
Professional at the address mentioned against Entry No. 10.

IP-P-01172/

ARAA AR~y




The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

*
2018-2019/ g:‘
O 12229 ¢°\° Pawan Kumar Singal
Yoy proOYERETim Resolution Professional
Aashiyana Infrastructure Development Private Limited.
IBBI Reg. No. IBBI/IPA-001/IP-P01172/2018-2019/12229

AFA valid upto-04.04.2024
Regd. Add. with IBBI: MP 114, Pitampura, Delhi 110034

pawansingal50gmail.com

Date: 29.02.2024
Place: New Delhi
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THIS 15 A CORRIGENDUM TO LETTER OF OFFER FOR INFORMATION
PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR AN OFFER
TOACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES,

SILGO RETAIL LIMITED

QurCampany was incorporabed as “5igo Retail Prvale LimSed” on Jameary 8, 2006, under
the Companies Act, 2013 with the Regisirar of Companies, Jaipur, Subsequenthy, our
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(This is only an advertisement for Information purposes and not a Prospectus announcement.)

V R INFRASPACE LIMITED =

CIN: U45203GJ2015PLC085400

Our Company was originally incorporated a5 *V R Infraspace Private Limitad™ a5 a privata limited company undar the provisions of the Companies Act, 2013 vide Certificate of Incorporation dated December 16, 2015, Issued by the Registrar of Companies, Gujarat. Subsequently, our Company was comerted from a private limited company to public
limitad company and the name of our Company was changed from V R Infraspace Private Limitad to V R Infraspace Limited and a fresh certificate of incorporation dated August 10, 2023 was issued to our Company by the Registrar of Companies, Ahmedabad. For further details, please refer to chapter titled “History and Corporate Structura” beginning on
page 127 of the Praspecius

Registered Office: Mational Trade Center N, H. 8, Opp. L & T. Bapod Na Vadodara-390019, Gujarat, India, Tel No.:

PROMOTERS: MR. VIPUL DEVCHAND RUPARELIYA AND MRS. SUMITABEN VIPULBHAI RUPARELIYA

THE ISSUE

INITIAL PUBLIC ISSUE OF 24,00,000 EQUITY SHARES OF RS. 10/- EACH ("EQUITY SHARES") OF V R INFRASPACE LIMITED (“V R" OR THE “COMPANY™ OR THE “ISSUER™) FOR CASH AT A PRICE OF RS. 85/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF RS. 75/- PER EQUITY SHARE {THE "ISSUE PRICE"), AGGREGATING TO RS.
2040.00 LAKHS {*THE ISSUE"), OF WHICH 1,21,600 EQUITY SHARES OF RS. 10/- EACH FOR CASH AT A PRICE OF RS. 85/~ PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF RS. 75/- PER EQUITY SHARE AGGREGATING TO RS. 103.36 LAKH WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE “MARKET
MAKER RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION PORTION LLE. 1SSUE OF 22,78,400 EQUITY SHARES OF RS. 10/- EACH INCLUDING A SHARE PREMIUM OF RS 75/- PER EQUITY SHARE AGGREGATING TO RS. 1936.64 LAKH |5 HEREINAFTER REFERRED TO AS THE “NET ISSUE™. THE ISSUE AND THE NET
ISSUEWILL CONSTITUTE 27.03% AND 25.66%. RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF THE COMPANY.

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 10.00 EACH AND THE ISSUE PRICE IS X 85.00. THE ISSUE PRICE IS 8.50 TIMES OF THE FACE VALUE.

THIS ISSUE IS BEING MADE IN TERMS OF CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018 (THE "SEBI ICDR REGULATIONS"), AS AMENDED,
THIS ISSUE IS A FIXED PRICE ISSUE AND ALLOCATION IN THE NET ISSUE TO THE PUBLIC WILL BE MADE IN TERMS OF REGULATION 253 OF THE SEBI (ICDR) REGULATIONS, 2018, AS AMENDED. FOR FURTHER DETAILS, PLEASE REFER TO CHAPTER TITLED "ISSUE PROCEDURE" BEGINNING ON PAGE 193 OF THE PROSPECTUS.

LIABILITY OF MEMBERS AS PER MOA: The Lizbility of the members of the Company is [imitad

VR GROURP

+591- 873711688685, Email; info@vrinfraspace.com, Websile: www vrinfraspace.in Contact Person: Ms. Riya Bonnykumar Aswani, Company Secrefary and Compéiance Officer

SIGNATORIES TO MOA AND SHARES SUBSCRIBED:

ISSUE OPEN ON: MARCH 04, 2024 (MONDAY)

ORIGINAL SIGHNATORIES CURRENT PROMOTERS
ISSUE CLOSES OH: MAHGH 06! 2024 {WEDH ESDAY} Name of Promolers Face Value () No. of Shares Name of Promoters | FaceValue{?) No. of Shares
MINIMUM LOT SIZE MIr. Vigul Devehand Ruparglya 10.00 70,000 Mir. Vipad Devehand Rupareliya 10.00 45,36.000
1,600 EQUITY SHARES FOR RETAIL INDIVIDUAL Mrs. Sumitaben Vipulbhal Rupareiya 10.00 30,000 Mrs. Sumitaban Vipulbhai Rupareliva | 10.00 19,43.950
3,200 EQUITY SHARES AND IN MULTIPLES OF 1,600 EQUITY SHARES THEREAFTER FOR HNI/QIB CATEGORY Ll 10000 L | 478,84

PROPOSED LISTING: The Equity Shares offered through the Prospectus are proposed to be Ested on the SME Platform of National Stock Exchange of Indig Limited ("NSE
EMERGE"). Our Company has received an In-principle approval letter dated February 19, 2024 from NSE for using its name in this offer document for listing of our shares on the
SME Platiorm of Mafional Stock Exchange of India Limited {"NSE EMERGE"), Forthe purpose ofthis Issee, the Designated Stock Exchangs will be the NSE

Disclaimer Clause ol SEBI: Since the Issee 5 baing made intarms of Chapter 1 of the SEBI (ICDR) Regutations 2018, the Draft issue Document was not filed with SEBL. In terms
of the SEBI Reguiations, the SEBI shall not issue any observation on the ssue Document, Hancea there is no such specific disclalmer clause of SEBE However, invastors may rafer
to the entire “Digclaimer Clawse of SEBI™ heginning on page 177 of the Prospecius

Dizclaimer Clause of NSE [Designated Slock Exchange): It is to be distnctly undersiood thal the permission given by NSE should notin any way be deemed or consireed that
the Offer Document has been cleared or approved by NSE nor does # cerfify the correctness or completeness of any of the conients of the Offer Document. The mvestors are
advised to refer to the Offer Document for the full text of the 'Disclaimer Clause of NSE. The imvestors are advised o refer o page 173 of the Prospectus for the full taxt of the
"Disclaimer Clause of the SME Platform of NSE

LEAD MANAGER TO THE ISSUE

BEELINE CAPITAL ADVISORS PRIVATE LIMITED

B 1311-1314, Thirteenth Floor, Shilp Corporate Park,
Rajpath Rangoli Road, Thalte|, Ahmedabad- 330054,
Gujarat. India

Tel. No.; +91-79-48407357

Email: mbiZbestinemb.com

Website; www beelinemb.com

Investor Grievance Email; ig@baalinamb.com
Conlact Person: Me. Nikhil Shah

SEBI Registration No.: INMOOOD1 2917

CREDIT RATING: As this is an issua of Equity Shars thara is no cradit rating for this Issue

DEBENTURE TRUSTEE: As this is an issue of Equity Shares, the appaintrment of Debenture Trustee S not required.

IP0 GRADING: Sinte thelssus isbeingmads in terms of Chapler B0 of the SEB| (ICDR} Reguiations, there is no regquirement of appointng an PO Grading agency.

BASIS OF ISSUE PRIGE: The Issue Price is determined by the Company in consuliation with the Lead Manager. The Financial data presented in chapier titled "BASIS OF ISSUE
PRICE™ on page 81 of the Prospacius are based on Company's Restated Financial Statemants. Investors should also referto the section tited "RISK FACTORS™ and "RESTATED
FINANCIAL STATEMENTS™ on Paga 21 and 147 of the Prospecius to get more informed view before making the investment dacision.

RISK TO INVESTORS: Investimants inequity and equity-related securities Involve a degrea of risk and invastors should not invest any funds in this [5sue unless they can afford fo
lake the risk of losing theair investment. Investors are advised to read the risk factors carefully bafore taking an investment decision in this [ssue, For taking an investment dacision,
investors must rely on their own examination of our Company and the [ssue including the risks invalved. The Equity Shares offerad have not been recommended or approvad by
the Securities and Exchange Board of India (“SEBI") nor doas SEBI guarantes the acouracy of adequacy of the contents of the Prospectus. Spacific attanton of the investors is
invited 10 the section ttled “Risk Factors” beginning on page 21 of the prospecius

Availability of Prospectus: invastors should note that investrment in Equity Shares involves a high degres of risk and investors are advised to refer to the Prozpectus and the Risk
Factars contained therein, before apphying in the issue. Full copy of the Praspactus will be availabls at the website of SEBY at www sebi_gov.in; the websita of Siock Exchange a
www.nseindia.com , the website of LM at www.beelinemb.caom and website of Company at wnsh ymimfraspace.in.

Availability of Application forms; Application forms can be obtained from the Company: ¥ B Infraspace Limited, Lead Manager, Bealing Capital Advisors Private Limited,
Application Foems can aiso be obtaingd from the Stock Exchange and list of SCSBs available on the website of SEBI ab www sebi.govin and website of Stock Exchange at
www.nseindia.cam

Application Supported by Blocked Amount (ASBA): All investors In this issue have 1o compulsorlly apply through ASBA. Tha imvastors are required 1o 18 the ASBA form and
submit the sama to their banks. The SCSB will blogk the amount [n the account as per the authority contained in ASBA form. On allotment, amount will be unblocked and account
will be debited only to the extent required to be pald for allotment of shares, Hence, there will ba na need of refund. For more datails on the issue process and how to apply, please
rafer to the details ghven In application forms and abridgad prospectus and al5o please rafer 1o the chapter “1ssue Procedure” on paga 193 of the Prospacius.

Capitalized terms used herein in and nof specifically defined herein shall have the meaning given to such lerms in the Prospecius.

BAMKER TO THE ISSUE:

ICICI BANK LIMITED

Capital Market Division

9th Floor, HT Parekh Marg, Churchgate, Mumbai-400020 Tel: 022-6B052182 E-mail: ippcmgiicicibank.com Website: wew icicibank.com Gontact Person: Varun Badai
SEB| Registration Mumber - [NBIDDOOD004

Mandatory in Public |ssues
from January 07, 2016
Mo cheque will be accepted

*Application Supported by Blocked Amount (ASBA) is a better way of applying 10 issues
by stmiply blackmng the fend In the bank account, imiestors can avail the same. For further
details check saction on ASBA balow

| Simpée, -Safe, Smart
way of Bpplication-
| Make useofif!l!

UPINOW AVAILABLE IN ASBA FOR RETAIL INDIVIDUAL INVESTORS.

For Details on the ASBA and UPI process, please refer to the details given in ASBA form and Abridge Prospectus and please refer to the section
“lssue Procedure” beginning on page no. 193 of the Prospectus. The process is also available on the website of Nalional Stock Exchange of
India Limited (www.nseindia.com), in General Information Document. List of Banks supporting UP1 is also available on the website of SEBI
(www.sehi.gov.in)

IN TERMS OF THE SEBI CIRCULAR NO. CIR/CFO/POLICYCELL/11/2015 DATED NOVEMBER 10, 2015 AND THE ALL-POTENTIAL INVESTORS PARTICIPATE IN THE ISSUE
ONLY THROUGH APPLICATION SUPPORTED BY BLOCKED AMOUNT (ASBA) PROCESS PROVIDING DETAILS ABOUT THE BANK ACCOUNT WHICH WILL BE BLOCKED BY
THE SELF-CERTIFIED SYNDICATE BANKS (SCSB'S) FOR THE SAME. FURTHER PURSUANT TO SEBI CIRCULAR BEARING NO. SEBLHO/CFD/TPDY/CIR/P/2023/140
DATED AUGLIST 09, 2023 FOR IMPLEMENTATION OF PHASED Ill FOR UPI FACILITY, WHICH 15 EFFECTIVE FROM DECEMBER 1, 2023 ON MADATORY BASIS, ALL
POTENTIAL BIDDERS (EXCEPT ANCHOR INVESTORS) ARE REQUIRED TO MANDATORILY UTILIZE THE APPLICATION SUPPORTED BY BLOCKED AMOUNT (“ASBA")
PROCESS PROVIDING DETAILS OF THEIR RESPECTIVE ASBA ACCOUNTS OR UP1ID {IN CASE OF RIS}, IN WHICH THE CORRESPONDING APPLICATION AMOUNTS WILL
BE BLOCKED BY THE SCSBS OR UNDER THE UPl MECHANISM, AS APPLICABLE. FOR DETAILS IN THIS REGARD, SPECIFIC ATTENTION IS INVITED TO “ISSUE
PROCEDURE" ON PAGE NO. 193 DF THE PROSPECTUS. IN CASE OF DELAY, IF ANY IN UNBLOCKING/REFUND THE FUND, OUR COMPANY SHALL PAY INTEREST ON THE
APPLICATION MONEY AT THE RATE OF 15% PER ANNUM FOR THE PERIOD OF DELAY. THE ISSUE IS BEING MADE UNDER PHASE Il OF THE UPI (ON A MANDATORY
BASIS).

Bid Dpening Date

ASBA

LIl

LS A Ukl LT

COMPANY SECRETARY AND
COMPLIANCE OFFICER

Mz. Riya Bonnykumar Aswani,

Company Secretary and Compliance Officer,
National Trade Center M, H, 8,

Opp, L& T, Bapod Na Vadodara-330019
Gujarat, Indéa.

Tel. No.: +91- 9737118885

E-mail; cs@vrinfraspace.com

Website: www.vrinfraspace.in

Investors can contect the company secretary and
compliance ofticer or the LM or tha Registrar 1o the
Issue in case of any pre-issue refated problems
such:-as non = receipt of lettar of offer, non-credit of
aliotted equdty shares in the respective beneliciary
account and refund andars eic,

REGISTRAR TO THE ISSUE

LINK 1time

LINK INTIME INDIA PRIVATE LIMITED
C-101, 1 Foor, 247 Park, L.B.S. Marg, Vikhroli {(West],
Mumbai- 4000%3, Maharashira, india
Tel. No.: +91-8103114049

Fax No.: +91-022-49186195

Email; vrinfraspace.ipomlinkintime.co.in
Webszite: wrerw linkintime.co.in

Investor Grievance Email:
yrinfraspace.ipoEdinkintimg. co.n
Gontact Person: Shanti Gopalkrishngn
SEBI Registration No.: INRDDOODA05E

Manday, March 0d, 2024 Initiation of Unblocking of Funds/relunds (T +2 Days) Om of Balora Monday, March 11, 2024

Bid Closing Date (T day) Wadnasday, March 06, 2024 | Credit ol Equily Shares to demal accounts of Allateas (T +2 Daysh | On or Balors Monday, March 11, 2024

Finalizafion o basis of alloimenl
with the Designated Stock
Exchange’ Allofment of Secorities
(T+1Day)

Commencement of Trading of Equity Shares on the Slock o1 or Bafore Tuesday, March 12, 2024

Exchanges/Listing Date (T + 3 Days)

L or befare Thursday,
March 07, 2024

Timelipes for Submission of Application

Application Submission by Investors

Electronic Applications (Online ASBA theough 3-in-1 accounts) —Upto 5 pmon T day

Electronic Applications (Bank ASBA through Online channels like intarnet Banking, Mobile Banking and Syndécate LIPI ASBA
gt —Lptod pmon T day,

Electronic Applications (Syndicate Non-Retail, Non Individeal Applications) — Upta 3 prmon T day,

Physical Applications (Bank ASBA) - Upto 1 pmon T day,

Physical Applications (Syndicate Non-Ratail, Mon Individual Applications of QlBs and Mils) — Upte 12 pm on T day and
syndicate mambers shall transfer such applications to banks befora 1 pmon T day.

UPIMandate acceplance lime: T day -5 pm
Izzue Closure:
T day - 4 pm for (B and NIl categones
T day - 5 pm for Relail and other reserved
categorias

In making an investment decision, polential investors must rely on the information included in the Prospectus and the terms of the Issue, including the risks involved
and not rely on any other external sources of information aboul the Issue available in any manner.

RISKS TO INVESTORS

« [ur proposed investment inta our Subsidiary B's Daxon Realty (Formery kiown as Marnarayan Enferprize) will be uliised for development of ong of its upcoming
project. Any inability for developing ifs upcoming project by our subsidiary would affect busingss model of Subsidiary and financials of our Company.

= Qur parts of Issue proceeds will be utilised for funding project 'Y B Vivanta' by Daxen Reality (Formerly known as Narmarayan Enterprises) which is not wholly awned
subsidiary of the Company

+ We generate our enfire sales from our operations in geographical regions of Vadodara, Gujarat and any adverse development affecting our operations in these regions
could have an adverse impact on our revenue and resulis of operations.

= Wemay nol be able to succasshelly acquire fand tor our projects, which may affect our business and growth prospects.

*  Fallure to offer customer support in a timedy and effective mannar may adversely affect our relationships with our customars.

= We raly on independent thind-party service providers and contraciors o execute various parts of our projects and any failure on their part to perform their obligations
could adversely affect our business, results of operations, and cash fiows.

= Wedepend Sipnilcantihy on our SUGCESS In aur rasidential and commercialreal estate business as this s Our premary 10oCus

»  [ur Company, our subsidiary namaly M/s Daxon Really (Formerly known as Namarayan Enterprise) and our associate Mirman Growp require certain approvals and
licenses in the ordinary courss of business and arg required o comply with certain rules and regulations 10 operafe business, and the failure to obiain, refain and renew
such approvals and icenses in fimely manner or comply with such rules and regulations orat all may adversely affect our operations and financials,

*  We cannol assure you that the construckon of our projects will be free drom any and all defects.

« We face significant sk with regard to length of fime needed fo complete each prosect and there could ba unscheduled delays and cost overruns in relation 1o Gur
ongoing and future projects

# LM associated with the issuer has handled 30 Public issues infast 3 Financial yaars, beow are the details;

For V R Infragpace Limited

On behall of the Board of Directors
ad/-

Mr. Vipul Devchand Rupareliya

Particulars Numbers of issues/0fler Handled Issue closed below issue price on listing date Date: February 28, 2024 Chairman & Managing Director
; _ . g Place: Vadodara, Gujarat DIN: - 07364323

fain Board i Ml
SME 30 ) V H INFRASPACE LIMITED iz proposing, subject to market condiions and other considerations, & public issue of its Equity Shares and has filed the Prospecius with the Begistrar of
Companies, Shanedabad. The Prospectus will be available onihe website of the SEB at www.sebl.govin and the website of the Lead Manager at weow beglinemb.com, website of Comparmy ai

WwLTNTraspace. m and wedste of stock e Mg At Wi s i, Codm.

Investor should note that imvestment in equity shares involves a high degrae of risk, For detais, investors should refer io and rely onthe Prospectus, including the section ftled "Risk Factors™ of
the Progpectus, which has baen filed with ROE.

The Equity Shares have nof bean and will nod be registerad under the US Secunies At the Securities Act”) or any stale securfties (aws in Lnded S5ates and may nod ba issead o sold within
the United States orto, ar for the account or barefited, "ULs, parsons” (a5 Galfmed in Regulations under he secumties Act), axcapt purssant b an axemptan rmm, o Inatransachion not subjact
by, W ragistration raquiramants of the Secunties Actol 1933

o o

ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPAMIES ACT, 2013

The Information regarding the content of Memorandem of Association of cur Company as regards Main Object of our Company are available on Page No. 127 of the Prospechss.
AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: Authorized share capital of Rs. 10,00,00,000 divided in to 1,00,00,000 Equity Shares of Faca
value of A5, 10 each, Issued, subscribed and paid-up share capital prior to issue is Rs:6,48,00,000 divided in to 64,680,000 Equity Shares of Rs. 10/~ sach, Proposed postissue
paid up share capital Rs. 8 88,00,000 dvided into 88 80,000 Equity Shares face value of Bs. 10/-each

oL N
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WEitefsgg atatzsic PUNJAB & SIND BANK

(A Government of India Undertaking)

Zonal Office, Barellly

Gagandeep Complex, 148, Civil Lines, Barellly-243001
Phone : 0581-2510513, E-mall: zo barellly@psb.co.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

{ITTH |7 &6 SUhH)

TATET ThRiteerd, 148 , Tafams wmg=H, =er- 243001
RIS 1. 0581-2510513, -0 : zo.barellly@psb.co.in

HAHA AR BIRAIG IR dblg dold
| E-Auiction Sale Notice for Sale of Immovable Assets under the Securlisalion and Reconstruction of Financial Assets and Enforcement of Secuity InterestAct; 2002 read FORM A (300390 5 Dret 1 7 5)
with proviso to rule 8(6) of the Security Interest (Enfarcement Rules, 2002, PUBLIC ANNOUNCEMENT L .
: - g {Under Requiation 6§ of the Insalvency and Bankruptoy Board of India dHRL: U™ $lld [g s Wlerdl 3rtuerl, s iad &id uuH,
E-Auction Date & Time: 30.03.2024 & 10 Am to 04 PM Last Date of EMD and Document Submission: 26.03.2024 up to 5 Pm inschvency Resciution Process for Corporate Persons) Regulations, 2016) (FTetn v et , Ribe SYaereil SR, i 4 TR
: & FOR THE ATTENTION OF THE CREDITORS OF n ~
Property Inspection Date & Time: 26.03.2024 & 10 to 04 Pm A R T AT i Lr (e Pt | il A1 W 2161,/2019 S
Motica is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immavable property morfgaged/chargad RELEVANT PARTICULARS » N 96 TF d 8 S b dfdTT et CFITOTARTT TS SRR 31T

to the secured Creditor, the constructive/physical possession of which has been taken by the Authorised Officer of Punjab & Sind Bank, Secured Creditor, will be sold an - A JUSRCIBT TIe—70 1B 1970 B IF=<iicl WORCS © sir? RSTRIPT Hg Brdlerd 112,

o AT : 2 : . 1. | MName ol corporate debtor Aashiyana Infrastructure Slo Hlo, FTAR TP Td omar Aaer—16, Awel, Riell MaggTR § Red @

As|swherels”, "Asiswhatis”, and "Whalever there is” for realization of Bank's dues by sale of the said property. Development Private Limited R AL NG TN E’?ﬁ g SIS S

The sale will be dans by the undersigned through e-auction platform provided atthe website https:/'www.bankauctions.com. 2, | Date of incoeparation of comporate deblor | 0B-04-2005 T o—8130693730, QIMENY  HEAT—327508691316, SHa  oe -
: : 3, | Authority under which e debloris | RoG-Dedh i i : '
Lot. Name of the Branch Description of Property & EEE:;;T""“:“ “““! Aulh:ﬁ::i ﬂ&ﬁ " sl bttt himanshujain@canarabank.com AT
Borrower{S) & Guarantors i u ing Amount| ___EMD 4 | Co Identity Mo/ Limibed Lisbilty | U45203DL2005PTCI34866 et Wm' ™ TRy o S e
e il S SRYM SRR oA s (Secured Debt} | Bid Increase Amount | & Contact No. Genicaon No.of coportecabior ~ | - * :{Eris—};ﬂjwsu NS R u?:j)s‘m Sl TQZ]"%? S
1. | BO-Majhola (0132) Secured Asset : Revenue \ilage Majhola Vide|  19-06-2023 | Rs.20,74.000/- |  Sh. Radhey e R e L ey [RRCL T Mgy Wt Dieihl 3. A e R oAST geh st snrofie R Pramd: wie

1. Shri. Bayant Singh Slo Jora Singh Village NGatE H-:JHEIEEMTEL!-SJI Hga:n‘ta D;Eﬁﬁl;dl:damﬁﬁziggl'll Rs, 12,03,081.20-] Rs. 2.97.400/- :’;I;Ea;lﬂ:;i;;;:; g L,;sﬁ.mnymmrmfnnmm e in rezpect | 27.02.2024 ?@T—ﬁ’r—mﬁ‘%ﬁ)‘im?—s& AIgST, Sl TR UIORIgeR HAW =] Helde Tall
- - e Tt Pelkd ar, Registered at Bahi no 1 Jild No a | : ; : . corparale dedlor ATRTE R .

tlkan Dhaklya; Post-Neorta, Dist-Pilbhit {UF) Fin pﬂagﬂg [,-,:,Ergm 0 24 gt Sarial Mo 378, Sale Deed tTiET;Et PR G000 7. | Esiimated date of closure of insplvency | 25.08.2024 (180 days from Insolvency GExT gar: sl Teaad HIX gAer ool st srrsfia Ris fari: woie

Code 262305 (Borrower/Martgagor) No 1218/2017 : d'in 4 #. F Sub putticaon rasolution process Commencament Date) HE-TH-902, CIECIRIRNRISER] , FFeR—76, AITST, ST, TR UIIRTSCR

2. Shri. Jora Singh Slo Sohan Singh, Vilage 0 e, FEEIIEHE'IEI In Ine oinice @ Expenses and 8. | Mame and repistration numbser of the Pawan Kumar Singal A = HeAGRI wATol (TTIRTg R 3 %TT) | '

Dist-Pilibhit (UP) Pin Code 262305 - Ulkari| Registar Silarganj Udham Singh Nagar, thel other expenses isclvency prafessional aceg & inferm | Regiiration Nurier 4. shacht st Rie g3 3t serolia Rig P wove Fer—wa—o02, I

Dhakiya Post - Necria ( Co-Borrawer] dues of the banks in consideration of the above| wef01-08-2023 rasalution professiana IBBYIPA-DOVAP-PONT2/2018-2019/12220 Riferas Ridt, Saex—76, AgeT, SNl TR UIIRISeR /7 = Helae™ wIToll
I"ta 4 . l: : said loan facility to Shri. Bayant Singh Sio Jora 9, | Addness and e-mad ol thi irtenm rasolution | Addeess: MP 114, Filampura, Delhi 110034 (TIRTg IR HH) |

3. Shri Kamnall Singh Slo Mewa Singh, Village ssuhipie bl S;h . 4 A professional, & ragistered with the Board | Email I pawansingalSO@gmall.com  gfrardy

Miwad Aithpur Fost - Sakhola Pilibhit- (LUP) Pin i i d-atg . ,FESE 10| Address and e-mai b be wed for Address: 828, 3° Foor, W.E.AL Abdul Azz Road TAME a4l = S A U ATl a1ad g-idel] 3 19,77,361 / — U TR

Code 262305 (Guarantor) Village - Ulkari Dhakiya Post - Neotia Disl-Pllibhit corresporddence with th infenm rescluion | Karcd Bagh, New Daini - 110005 2T 2 forgTa amueT o BIa & 5 ST 9arIRg 04—04—2024 7 foiRad Per vd

4, Shri Gurvinder Singh Sio Dilbag Singh,| V7! i Code 262305. Mortgaged Property il — Enll |0 ki nrshin gl i om T 04—04—2024 T TTebY B TG 10 T a7 B ST 1 A1l iy B

Village Ulkari Dhakiya Post - Nebria Pilibhit-(UP) | Bounded as :- East: Naia, Wesl: Road 25 Feet L Lol I MmO LRSS S e B ST A IRR A6 A AT AT 2T 3R G RN ST ifereaedt

PinCods 262305 Guarantor) Broad, North: Knet. Sout: el R T e SRR REA L AIALE S SR A Gk

sained by the interim resolu ! ardt ' b .

2. | Bo- Gajraula{G1016) Secured Asset : All that part and parcel of the]  241-D6-2022 Rs. 1,42,00,000/- Sh Mukesh e SRS U2 X, FT UR 319 IS ST SATGE o FRIGHS BRAT T8 & |
1. /S Sabir Furniture Prop. Sabir All Sfo Alijan| property consisting of measuring 293.33 sqm| Rs 17,40,045.52-] Rs. 1420000~ |  Kumar Gupta T3.[ Names of nsclvency Professicnals | - STIDT SFAC &1 S 2 f SR RIS AR ST AR 7 8 1 Gt iR iford
Khan Rio Mohalla Budh Bazar, Station Road,| situated at Mohalla Budh Bazar, Gajraula,Tehsil| 4 interastand | Rs. 20,000~ | Mob.7055005508 Rerceeriahre o it s T N B BT o aras I
Gajraula Tehsd - Dhanaura, DiEl’ii— Amroha [u_pi Dhanaura, Distt- Amroha, UP with in el oiher charges B ; [Thrne rames for sach dass) - o= o Oemozm20 Sm%
244235 (Borrower) registration Sub-district Dhanaura and Distict] o f01-08-2022 14.| (a} Retevant Foms and el link: hittps:fibbi gav.infenihame/downloads ___‘l . Srarers waRae w1d ey g,'é' TR
2. Sh. Eahir Ali slo Allia-aﬂ Hhﬂﬂ, Rig MU“E"E Jﬁ'ﬂ“bﬂﬂhulﬂ NE‘JEI' I:-"'-n‘lmha:l in Bhal Mo-1.216d- it grz'-zli?;i;“;’él:"ﬂﬂl reprage s E?ig‘ﬁ?;dﬁd&mﬂﬂgfﬂﬂiu?ﬁgl I_'":Tﬁ-gh;-hiu
Budh Bazar Station Road GH]FEIU'H Tehsil- 713 pages 130 adife Book Mo-1, Jid 718,

s ! F'-EQ'EE no- 149150 Sf No-1985 DI-26.07.1975 Mofice & hareby piven that the Hon'ole NCLT, New Deli Court-lll. ordared the commeancamand
Dhanaura, Distt- Amroha U.P.-244235 J : ; alCorparale Insobancy Resculion Pracess ol Aashiyana Infrastructure Dovolopment Private Form Mo, INC-2a
(Borrower/Mortgager) Boundbe by Ease 'b'r.ajl ssallsh Kuimiar, Wt - LY YRY: (B ordor Gyt £7.02, 800 Lo [Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]
3. Sh. Alijaan Khan Sio Sh, Peer Baksh, Rio| "'OPerly of Teeraln Singh and oths, North - cakod Upon 1 subetl helr Cigme v progl on or belore12 08224 1 he Inlere Resolion BEFORE THE REGIONAL DIRECTOR,
Mohalia Budh Bazar, Station Road, Gajraula| GovernmentRoad, South-Chak Road Professional at he address mentioned agains! Entry No. 10, NORTHERN REGION, DELHI
Tehsd- Dhanaura, Distl- Ameoha LUP-244235 Tha firancial creditors shall subimit e claims with prood by elecironic meards anly. Al céner credars In the matter of Companies Act, 2003, Section 13{4) r/w Rule 30(5) (a)
! LT he: clalms with procd in person, byela £ M ; i iy
(Guarantor/Mortgager) ;ﬂf’h:,li:;ﬁg:, :{rf:';:g ;;:i:mﬁﬁr:ﬁlﬂpilﬁa‘:; sﬁﬁfﬁhﬁmi“. of the Companies (Incorporation) Rules, 2014
4. Mrs. Bilkish W/o Sabir Ali, R'o Mohzlla Budh e ﬁepaqu Kumar E:mga: And
Bazar, Station Road, Gajraula Tehsil- Dhanaura, ' nterim Resofution Professiona In the matter of Sunoxx International Private Limited (CIN
Distt-Ameoha (U PIUP-244235 (Guarantor) Date :29.022024 BB B No. ISBUARA.0OUID. PaNT2/2018 20102258 | | U31100DL2022PTC397157) having its registered office at H-19 Udyog
| Placa :New Delhi AFA valid upto-04.04, 2024 Magar, Rolitak Road, Delhi-1 10041 India.

7 | Bo- Moradabad Secured Asset ; All that part and parce! of the|  07-07-2022 | Rs, 7,50,000/- Sh Mukesh Regd, Add, with IBBI: MP 114, Priampura, Defhi 110034, pawansingalS0@amall.com | | e PETITIONER/ THE COMPANY
1. Smt, Kela Devi wio Sh. OmPal Singh Rio Ekia immavable property consisting of Flat in Survey| Rs, 5.32,881.52/-| Rs. 75,000/ Humar Gupda Motice is hereby given tothe General Public that the Company/ Petitioner
Colony Behind Maidl Samiti, Azad Nagar, No/Khata no Khasra No. 2221 Mauga Pepatpura, + Interest & R, 10,000/- Meb, 7055005508 pProposes 1o m.uk-: application 1o lhu.: Centeal l;im-u:_:une:t[_m:ldurhgctiun 132of
Pepatpura Linepar, Mordabad, UP. (Borrower) Ekia colony Behind Mandi Sauris. Azad Nagar|  ather charges FORM G the Companies Jﬂlﬂ' 2013 E-i-:.'l_'kliI'IS confirma tion o .il;|||_'r;ill|.:l!|1 of the
2. 8h, Vinit S/o Sh. OmPal Singh R/o Ekta Colony Tensi and Dist h"!':‘m'jﬂbﬁd registered at SROJ w e f01-04-2022 INVITATION FOR EXPRESSION OF INTEREST FOR Ml:nwn?l.'ndum-:nh}.*sma:m'rmn o “’L"_'“E‘_“ﬁ_hc spcm.nl‘rcsn'lmtnn passed by the
Behind Mandi Samiti, Azad Nagar, Pepatpura Moradabad-1 Bahino.1, Zild No.742 Dc. no. 253 REDTOPAZ REAL ESTATE PRIVATE LIMITED OPERATING members ﬂ!_lrh:: Company at ”H.: Extra- ordinary L!uncm_l Mcctm:_j-_]u:lu_:l on
Linepar, Moradabad, U.P. (Co- Barrower) fo 200. 5. no-5506 registralion aate 26.04.2010, IN REAL ESTATE ACTIVITES AT GURUGRAM, HARYANA _ [ sttt iy et
3. Sh. Bopin Slo Sh. OmPal Singh, Rlo Ekia Property Bounded as: East- Plot of seller, (Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India | L.ﬂ .?ttl-l‘:-!1.qt LTL.? .::1 Lnfr;-.fi e ].mh-- ﬂ| U-d t:ﬂ-" 1-:1‘ ‘I..'Irfrn.l.l'l..].d s
Colony Behind Mandi Samiti a'-"ﬁ:'éd Nagar, West- Plot of seller. North- Land of Parmin s otvioncy ResOlbliol PRouRat T Somoea Parons) Reguistins, 010 I n}r{pu?ﬂn “-;J1E};$" I'n : ?:1 m- v u?' : d-.jmlf'h- : ilh 'l mnﬁsfuusin& ;
Pepatpura Linepar, Moradabad, U P (Guarantor) | Singh. South- Rasta 121 O .ot B S : ”:11;:?: f'i{-HnI::: ‘r'.r-ll.'ﬂ u:::{i::}lht E:I:: p?;f::ll::rr ::.::D:::i :tl;.i:rur:: -:I:url'ellu diihe

M W HLF, I Name of the Corporate Debtor REDTOPAZ REAL ESTATE PRIVATE LIMITED| | P e bt iRl
::' 5:- E:‘;h“““': F';I"ﬂ‘"a "ﬁ“"gglﬁ?ﬁ{?“r' along with PAN/CIN/LLP No. | CIN: U45201DL2006PTC 147961 *1;;‘5 ered of scn dl by ""3”"‘:153;{.[’?*" oi Hisfher *lih“'””“:;‘ “‘;PW”‘:‘:’ by 4
rishna Agarwal Rlo House No. 28/ tghar T : ' : W affidavit stating the nature of his’her interest and grounds of opposition to
Gadhikhana Behind P.o. Moradabad (Guarantor) “iAresECl e Ted et oI Enit?ﬁﬁiuﬂ{llfgg E;T g;lﬁ? I-I-!I%IEI[IEI:} the Regional Director, Northern Regron, at the address of B-2 Wing, 2nd
26-10-2023 Rs. 23.00.000/ n 3| URL of website .F-'IEID:I"'-";".;';'I.'.' rediclupézc:irp'mﬁ T floor, Pt Deendayal Antyodayva Bhawan, CGO Complex, Mew Delhi -
4 [o-Moradabad &Wmd Aamet.+ 4 e pent oo pal_'cﬂl ak : e o M 4. Detgils of place where majority | Ni I"M T -E-B"’rcr A G.: = 110003 within fourteen (14} days from the date of publication of this notice
1. $h. Shivom Sharma Slo Satish Sharma Rio-| Immovable property piot no. 25 measuring 81,94} Rs, 7,75,114.44). | Rs.2,30,000/- Humar Gupta Fiixed L 5 v i led] o H'nﬂ N 29001 R, with a copy to the applicant Company at its registered office situated at the
House Mo. 223 Village Saihal Mustahkam Post S, SitUE-lE:d at HhEIEF-E H'}-. 268 E'"'d. EFE' +interet and | Rs. 20,000/- Mob. 7035005508 : P YNGR A5 Ell‘e ':a_ . _Er'-_*'f"“a' &2 wddress mentioned below:
Lalubala District- Moradabad (Borrower) Mohalla dehri mustakim tehsd and disinct]  other charges * Inﬁ:ﬁi CApaAcY of main Not Appéicable : e Sunoxx International Private Limited
2. Smt. Adesh Kumari Wlo Satish Chandra| Moradabad U.P. registeredatsub regisiraroffice- w.e.f01-10-2023 Lt (The C"ﬂmm‘elﬂeflf” bl Industry (CIN: UMI100DL2022PTC397157)
Kumar Sharma, Rio- House No. 223 Village| | Moradabad vide sale deed no, 19254 dated 23- T ; | PN U et bl b ConGIUL I vy Reg. OI1:-*H-19 Udyog Nagar, Rohtak Road, Delhi-110041, India,”
Saihal Mustahkam Post Lalubals. District.| 11-2815 in bahi No. 01 Ziid No. 12295 page no, | o Eﬁmaﬂrﬁﬁ;ﬁﬁ? Nathpphcahe Contact No.: 011-47451500
: 251056, | foide . = | Email id: csiokava.in S~
gqﬁ*%ﬁlft??u '::f:iﬂ"ﬂ"";:} e i Property Bounded as: East : Plot No. 20, 2 Humber.nf.er.nplny.rgesu' workmen | Mo. of Employees: § | No. of WDﬂ{m&n: Ml Fov ind ot bebsit ot
 TERIIATE VAT B e QPN UL wiast: Rasta 12 fast. Morth: Plot No. 25 Ramn & | Further details including last availagle | Can be requested ta RP &l Email ID: Sunoxx International Private Limited
249 Sihora Govind Nagar Moradabad-244001 Devi. South: PlatNo. 24 financial slatemants (with schedules) | vikasgarg k@outlook.com Date: 17/02/24 Arush Gupta (Director)
(Guarantor) ' : of two years, lists of creditars, relevant! Place: Delhi DIN; 05322541
' 5. | Bo- Moradabad Secured Asset : Al that part and parcel off 26-10-2023 | Rs. 81,60,000/- Sh Mukesh fahas fﬂrﬁ?;gﬂgmiﬁmm the
1. Sh. Akhtar Ali Slo Sh.Kallan Khan. RO immvahlﬂ property ma&yﬁng 180.26 SqMir.| Rs. 27,13,163.00 | Rs. 8,16,000/- DAREAC i g uErjgihe-;w!,r fﬂr!resn{ut:';.n applicants | This information can be sought by sending . . o
Mohalla Danish Madan Amroha Uttar Pradesh| Situated at mohalla Danish Madan, khasral +interestand | Rs. 10,0005 Mob. 7055005508 under section 25(2)(h) of the | an Email on vikasgarg_k@outlook.com Form No, INC-26
(BorrowerMartgager) no.583% Siation Road Amroha Tehsll Amrohal  other charges Code b avadable at [Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]
Danish Madan Amroha Uttar Pradesh (Guarantor)| N0 926 Page 36 1o 38 3r. No 1845 dated 25-10- of intarest NORTHERN REGION, DELHI
3 Smt. Sakeena Begum Wio Sh. Akhtar All, Rio 1961 at SRO Amroha. 11, Date of issue of provisional listaf | 25.03.2024 In the matter of Companies Act, 2013, Section 13(4) r/w Rule 30(5) (a)
oy : ’ : Bounded As : East : Mohd. Haneef Workshop, | prospective resolution applicants | of the Companies (Incorporation) Rules, 2014
e ara Dansn Madaq Amiofs Uar Praceshf west : Road, North : Property of Mohd. 12 Last date for submission of | 30.03.2024 And
[ uarantor! 'I:H'tgﬂgﬂl:l Ibrahesm. South : Akash Ultrasound clinic Dhjectﬂrts o provisional fst In the matter of Okaya Fujikawa Power Private Limited (CIN:
4, 5h, Asgar All Si0 Sh Kallan Khan, Rio- ' 11 Dale of issue of final list of | 09.04.2024 U3 109DL2022PTCA9T158) having its registered office at H-19 Udyog
Mohalla Danish Madan Amroha Uttar Pradesh ' ; ' : : +lhi- -
prospective resolubon applicants MNagar, Rohtak Road, Delhi-110041, India
[Guarantar) W Do of ssusofimomator. 1amames || PETITIONER/ THE COMPANY
6. |Bo- Rampur Secured Asset:- Property Situated at Rehman 03-11-2023 Rs 1354 000/- | 5h. Rohit Verma memarandum, evaluation matrix Motiee 15 hereby given 1o the General Public that the Company/ Petitioner
' d . Colan Maﬂda-i 2 Nadarbagh {In front of Axis Rs 3 3:5 -;Eltln' Mabile No ‘and request for resolution plan to proposes to make apphication to the Central Government under section 13 of
1- Mis NK Electricals through its Prop. Sh. Bark 4] i Li ! Ra up 126 60 Rs. 10,681,219 s et 7E'55EIE'55«E§ prospeciive resofubon applicants | the Companies Act, 2003 seeking confirmation of alteration of the
Masharatun Mabi Slo Sh, Firasatun Nabi Add-;| B20 ) Civil Lines Dfmﬁ'u;ll: i Ell'l?ﬁI:J - + inlerest and Rs, 10,000- 15, Last date for submission of 14.05.2024 Memorandum of Association in terms of the special resolution passed by the
Village Raypur Majra, Pathano Wala , Tehsil Suar Sqrmir (in the name .E : LIE:thEItl:JI'II abisio-1  pler changes _fEﬁ_D!U!iDﬂ plﬂﬂﬁ _ members of the Company at the Extra- ordinary General Meeting held on
District- Rampur. U.P, -244924 (Borrower) sh. Firsaiun Nabi) , registared in bahi No. 01 Zild 1, Process email i to submit EC| | vikasgarg k@outiook.com Orctober 27, 2023 o enable the Company to change its registered office from
2. Sh. Nasharatun Nabi S/o Sh. Firasatun Nabi | " 8499 pages 143172, Serial no. 8315dated]  p3.11-2023 ' i £S5 VEKAS KUMAR GARG| | the ‘National Capital Territory (NCT) of Delhi’ to *State of Haryana .
Add-: Village Raypur Majra, Pathano Wala , Tehsil- 29-11-2018, SRO- sadar Rampur. Rs. 2.48 419.22/- Resolution Professional for Rediopaz Real Estate Private Limited Any person whose mterest 15 hikely to be affected by the proposed change
Suar District- Rampur, U,P. -244824 Rio Rehman| Property -Bounded: On the Eastby: House off ="\ 0, -0 Date : 20,02 2004 IP Regn. No.: IBBI/IPA-DD2/IP-NOOT38/2018- 2019/12291| | of the Registered Office of the company may deliver either on the MCA-21
Colony, Madaiya Nadarbagh (in front of Axis Bank) Sh.Anwar On the West by: House of br. Mukira other chardes Place: Ghazabad Add.: D-214, Ground Floor, Ramprastha, Ghaziabad, UP-201011[ | portal (www.mea.gov.in) by filing investor complaint form or cause to be
Civi Li!-l:lE.'ﬂ Ramgpur-244901 (Borrower) On the North by: 11 fest Road On the South i rm_;{gum dehvered ot send by registered post of his'heér objections supported by an
: A i | by House of Dava Ram Tatnd affidavit stating the nature of hisher interést and grounds of opposition o
3-Sm. Nazrana Bibi Wio- Sh. Nusharatun Nabi, | ™Y ; the Regional Director, Northern Region, at the address of B- F!":"-'in“ 2nd
Rio- Village Raypur Majra Pathano Wala , Tehsil- : ESPIRE HOSPITA LITY LIM ITED floor, Pt. Deendayal Ant a Bhawar, OGO Complex, New: Delh
iy Y wr, Pt aval Antvodaya Bhawan, CGO Complex. New Delhi -
Suar District- IHEII'I'IPUF U.F. -244324 RIO- EEhFI'IEI'I £s Il e CIN: L45202UR1991PLC000604 110003 withsn fourteen (14) davs from the date of publication of this notice
EFJ'TE?' Ma?irawa NEEE‘?? ﬂttl.‘? hn:f#]m i Regd Off: Shop No #1, Country Inn, Mehragoan, Bhimtal, Uttarakhand-248179 | | ith & €opy ta the applicant Company at its registered office situated af the
VIl LGS, Rampur- uaranior ' ’ - . ’ : address mentioned below:
Corproate Off: A-41, Mohan Cooperative Industrial Estate, New Delhi-110044 ; . . )

7. | Bo- Rampur Secured Asset : Property Situated at 72| 03-11-2023 | Rs.23,26,000- | Sh. RohitVerma (E)cs@espirehospitality.com (W) : www.espirehospitality.com (T):011-71546500 “‘“::.‘. erufT1HI;;gf;ttzrzF;?rE':; _:i';'&'t“*“
1.5h. Sajid Ali S Sh, Sharafat Al RIO- 72, LAL Mohalla - Lal Maspd, Tehsil - Sadar, Rampur,| Rs. 12,72,588.64/| Rs. 2,32.600/- Mobile No. Notice is hereby given that an Extraordinary General Meeting ("EGM") of the Company Reg, Off:- “H-1 ﬂ{l'dlw;g I:’ﬁiagal' R::hmk Road L'lell'ri- 110041, India.”
Majid, Rampur City, Rampur (U.P)-244901| (UP).area 87 98 Squar mir, {Inthe name of Shil 4 interestand | Rs. 10,0007 7053003469 would be held on Thursday, March 21, 2024, at 10:00 A.M. at the registered office of the  Contact No.: 011-47451500 '
(Borrower) Sajicd Al sio Sh. Sharafat Al), Registered in Bahi|  othar charges Company situated at Shop No. 01 Country Inn, Nainital, Mehragaon Bhimtal, Uttarakhand, Email id: csi@okava.in Sdi-
2_Smt. Rizwana Parveen wio Sh. Sajid Al Rig-| No: 1, Zid No: 520, Pages: 1 - 28, Serial No: 706, | w.e.f 01-11-2023 India-248179. The dispatch of Notice for the EGM of the Company has been completed on ' For aind S elialf ot
72 , LAL Majid , Rampur City , Rampur (U.P)- Dated 19.02. 2001, SRO-Sadar, Rampur. Wednesday, February 28, 2024 (a) email to the Members whose email addresses are Okaya Fujikawa Power Private Limited
9 44'9'%]1 ‘ Guaranrl.nr:l ' Property -Bounded: On the Easi by: House of registered with the Company/Depository Participant and (b) physical copies have been Date: 170224 ' Arush Gupta (Director)
3. Sh, Shahzad Ali Khan s/o Sh, Mohabbey Al mr. Munney On the West by: Houss of Mr, sent by permitted mode to Members who have not registered their email addresses as Place: Delhi DIN: 0532754
H-han- Rio- Mahalla Kotwalan Eampua‘ District- Babban On the North by: Road On the South mentioned above. Notice of the EGM is available on the website of the Company

y bv: Houga of Mr. Parvaz www.espirehospitality.com and on the website of National Securities Depository Limited
Rampur-U.P{244301{Guarantor) g ("NSDL") www.evoting.nsdl.com.
8. | Bo- Shahgarh Baherl Secured Asset : Delails of the property] 08-06-2023 Rs.59.13.496/- | Sh. Rohit Verma Pursuant to Section 108 of the Companies Act, 2013, Rule 20 of the Companies (Management DBS Bﬂﬂk [“dla leltﬂd
; meransd Gata riodd i & 445 Total Arsa- Rs. 5.91.5007 Mabile No. and Administration) Rules, 2014, Regulation 44 of SEBI (Listing Obligations and Disclosure | | Special Asseis Management, DBS
Shri.Govind Ram Slo Mﬁﬁﬂaﬂ Sen (Borrower) g2d . ﬁ;s,_Eﬂ.#E.ETE.EE 3, 3 Requirements) Regulations, 2015 and the Secretarial Standards of General Meetings ("SS- 29735, Second Floor, West Punjabi Bagh,
Ria Mastar Colony Baherl. Bareiliv-24321 201,137 sgmt, Village Shahgarh Z.A, Nadelil + interest and Rs. 10.000/- 1055005568 . : : . : ~ i ; fa
Q EStEr _ LNy Danetl. arsl "J"' Road, Baheri, Bareilly-243201 via Original sale]  ather charaes 1 2") issued by The Institute of the Company Secretaries of India, the Company is providing Maw Dedhi- 110026, Mob: 06107 BAT00
2. Smt Karishama W/O Govind Ram (Co- : : e g the e-voting facility to allits Members to cast their vote on all the resolutions set forth in the
Borrower) Rio Master Colony Baheri, Bareilly- deg o, 2096/20-00-2020 and Onginal Sale] w.e.£01-05-2023 Notice of the EGM and the said Members may transact such business contained in the said iFeks © (11}
: .
243331 $/0 Budh Sen (G G Eﬁ;:{@éﬁ:ﬁﬂigﬂmhﬂgﬁeggu';ﬁ: a; Notice through voting by electronic means. Only a person holding shares either in physical POSSESSION NOTICE
3. Chandra Pal 5/0 Budh Sen (Guarantor) Gram ! : ) or in dematerialized form as on Thursday, March 14, 2024, the 'cut-off date' are being Whereas, the undersigned being the authonzed officer of the DBS Bank India
Akha Post Bahen, Bareilly-243201 chanderpal West: Plol belongs o radha dew provided with the facility to cast their vote electronically through the e-voting services Limited under the Secunfization and Reconslruction of Financial Assels and
North: Nadefi Road South: Cement block road 8t provided by NSDL ("remote e-voting") or through e-voting facility provided at the EGM, on Enforcement of Sacurty Inferest Act, 2002 and in exercise of powars confermad under

EMD Submission Account Details for Moradabad Branch:-Alc No. 03355040070003 & IFSC: - PSIB0O000335 the resolution set'forth |r'1 the Notice. . saction 13 (12) rE'-ad with rule 3 of the Security interest (Enforcement) Rules, 2002

EMD Submission Account Details for Majhola Branch:-Alc No, 01325040070003 & IFSC: - PSIB0000132 Thg rem\‘;\tle:"’ogng FK/?”O‘;'] oiied Morl‘g?y’['\)"a,“’ht:fv 202_46%0‘;3“:” a”‘i Issued demand nofics dated 18/08/2022 calling upon the borrowers Mis. M. S.
| EMD Submission Account Details for Gajraula Branch:-Alc No. 1016504007003 & IFSC: - PSIB0001016 L vote electronioabe Th c.vati ( - d%g'shau)'beudrzngézp:”%énfat o ol | aker Saaamoek Wortgagnr M et Andiel i ropay B amcitmer Aoned
| EMD Submission Account Details for Shahgarh Baherl Branch:-Alc No. 0490504007003 & IFSC: - PSIB0000430 Wednesday, March 20, 2024, and Members wilnot e alowed to vote frough remole & | | Seven Thousand Six Hundred Forty-Six and Forty Nine Paisa Only) being e

ubmissi u ails for v r - ; i : : :

: il g ) 5 : 3 : : voting thereafter. Thpse Members who shall bfa presentin thg EGM and had not cagt their amount dug-as on'31 052072 with furthar inlerest at contrachisl rate from 01-068-2022
| TERMS & CONDITIONS:- 1- The &-Auctionis betng held on *AS ISWHERE 15" and "AS1S WHAT IS BASIS® and "WHATEVER THERE 15" basss. votes on the Resolutions through remote e-voting and otherwise not barred from doing so, iill-the dabe of ackial vayrment. wilhin 3 siriod of 0 dave o s date-of receipt of
| 2- To the best of knowledge and information of the Authorized afficer, there is no encumbrance on any property. Howewer, the intending biddess should make their own shall be eligible to vote during the EGM. The Members who have cast their vote by remote ;I;}“EE bt e e Ml el i ittt bbb
' independent inquiries regarding the encumbrances. Titke of propertyfies put on auction and claims/rights/duesieffecting the property, prior to submitting their bid. The e- e-voting may participate in the EGM but shall not be allowed to vote again at the EGM. Thve: Blormowst: | Clarsetons Morosnors: hinno il by thessmoart idbos iz
| Auction advertisement does nof constitute and will not be deemed to constitute any commitment or any representation of the bank: The property is being sold with all the Ortlcz the vote on a resolution s cast by a member, it cannot be subsequently changed or hé"&hﬁ slvon to e Bamiiar Gugr;grfllm : I".-'IGEIQBQGFSI I:H?;;r;ﬂem and the bl
_ , : . ; voted again. o : : b

eiuf.mngland :uiure encumbrances whether known or unknown Lo the bank. The Authorized officen'Secured creditor shall not be responsible in any way for any third party Any person, who acquires shares of the Company and becomes a Member of the Company ingeneral that the undersigned has taken Possession of the property described hersin
| claimsingnisidues. N . : ra—y : : after dispatch of the Notice and holding shares as on cut-off date, may obtain login ID & | | befow in exerciza of pewers confermed on him under section 13(4) of the zaid Act read

3- |t shall be the responsibility of ihe bidders o inspect and salisfy themselves about the assets/documentabions and specifications befare submitting the bid/emd. password for e-voting by sending a request at evoting@nsdl.co.in and then cast their vote | | with rule & of the sald Rules on this 23rd day of February of the year 2024,

- 4-The intended bidders who have deposited the EMD and require assistance in creating Login id Password, umﬂajding data, submitting bid, fraining on e-bidding process accordingly. For further dgtails, lplease refertp the notles given in the EGM Notice. The Barrower | Guarantors | Mortgagors of the property in particular and the public in
] E‘t‘:. mﬂ'ﬁl' E’Uﬂtﬂm M‘IE '|:1 |NE”A P'h‘t, Ltd Pﬂ:lt N’U’ E'E a'i-"d FI-':IE‘ E-Eﬂtﬂr"qrd, GLH-HEH:IFI, HEW”E‘IEEQUE. H'E'Ip LIIIE g, 01 2“3“2“2“. 43‘“2“21;. ﬂﬂ?ﬂﬂ. ﬂﬂlﬂﬂ, In case you hlave a'r'1y que';les or ISSUG'S regardlng e'YOt|n91 you may refer tothe Frequenﬂy ggn-graj are hf_-rﬂb:lr cautioned nof o |:||=_Ig| 'mih the ,':II'I]-D'EI't!,I' and an:" dga"ngE 'HIH'I he

7291981124/1125/1126, 0124-4302000 ,+91-7080804466. Help line e-mail ID: support@bankeauctions.com or mithalesh.kumar@c1india.com and for any f]\slked thesnons Kt FAQs )?Intd e'VOtt_'”g ma”dula' available I’T‘IVﬁVfVW-eVOt'”t?-”jg'(-)%";”ézug‘;gr property will be subject to the charge of the DBS Bank India Limited for an amount of
- property related query may contact below Authorized Officers: A‘ﬁ "ﬁf&f&il“!ﬁé i{; grcv?t'h fhEVfZéﬂ.? @f?o':svo-tfrf-'g 02;3 trc‘)’m;;ee';‘::me; oo adiroeed | | R+ 1:13,67,646.49 (Rupees ~One Crore Thirteen Lacs Sixty-Seven Thousand Six
| 1-Sh, Radhe Shyam Prabhakar, Authorized officer-T055005562 Bo-Majhola (M0 132) ? - y 9% > maybeac Hundred Forty Six and Forty Nine Paisa Only) as on 31.05.2022 plus inferest and

: , : to Sumeer Narain Mathur, Company Secretary & Compliance Officer, at : : ;

2-5h, Mukesh Kumar Gupta , Authorized officer-7055005508 BO- Moradabad (M0335), Bo- GajraulaiG1016) & BO-Shahgarh Baheri cs@espirehospitality.com. incidental expenses incurrad by the bank thereon from 01 08,2022,
| 3-5h. Rohit Verma , Authorized officer-7055005569 BO- Rampur For Espire Hospitality Limited The Borower ! Guarantors  Mortgagaors attention is invited to prowisions of sub gaction
| 5 Ony buyers holding valid user |D & Password and confirmed payment of EMD through NEF T/RTGS shall be efigible for participating in the e-Auction process Sd/- (8} of section 13 of the Act, in respect oftime available, lo redeem the secured assets,
B~ The purchaser shall bear the applicable stamp dulies/additional stamp dutyltransfer charges, fee ele. And also all the statutoryinon-stalidory dues, taxes, rates, | ; S tSUthER NAFAIN Mg‘:‘fl-.IUR
- assessment charges, fees efc. owing to anybody priorand future. ate: 26.02. ompany Secretary & Compliance Ofticer 1Al ; ; ;

; . : : . that part and parcel of the commercial property consisting of Shop/Office No

7- The Authorizad Officer is not bound fo accept the highest offer and The Authorized Officer has absalute right to accept or reject tender or bidanyr all the offers and for| | P1ace: New Delhi ICSI Membership Number:FCS9042 1156 angm FLEIDI:IF, without roof rghts in .ﬁ.ﬁgel:l' M:ga Mall E;:mamng;f-l Fresshold
| adjournment/posiponement/'cancel the auction without assigning any reason therefore and also to modify any terms and condiBons of this sabe without anypriomatice. Cammercial Plat No. CK-1. Kaushambi, Ghaziabad, Pin - 201012, Uttar Pradesh
8- The bidders are advised to go through the detailed Terms & Conditions of e-Auction available on the Website (hitps2www bankeauctions com) of M/'s C1 India Pwt. Ltd “"IMPORTANT"” Belonging to Mr, Meeraj Anand.

before submitting their bids and taking part in the e-Auction. Whilst care is taken prior to acceptance of advertising 2. All that part and parcal of the r;ummerf:ial property consisting of Shop/Office No.
| 8- The successful bidder shall have fo deposit 25 % of sale price immediately i.e. on the same day or not [ater than next working day including eamest monay already copy, it is not possible to verify its contents. The Indian 3327 on 3rd Floor, without roof rights in Angel Mega Mall, Stuated on Freehold

10- The Balance 75 % of the sale price is to be paid on or before 15ih day of the confirmation of sale of the immovable property. In default of payment with in the period contents, nor for any 10ss or damage Incurred as a ngang to ir. Iveera Anand.

ISt Iﬂ : pa . ¥ _ propeny ; payme P result of transactions with companies, associations or 3. All that part and parce! of the commercial properly consisting of Shop/Office No.
. : posit including EMD shall be forfeited and the properly shall be rescld and defaulting purchaser shall forfeit all claims to the propery or to any individuals advertising in its newspapers or Publications. 3328 on 3rd Floor, withat foof rights In Ange! Mega Mall Situated on Freehold
. ; ichi ; { : :
Epaﬂﬂ_lm sum for which It may subsaquently sold. We therefpre _r_ecokr)nr;ﬁend thda_lt readers l_’nake Commercial Plot No. CK-1. Kaushambi, Ghaziabad, Pin - 201012, Uttar Pradesh
' TIIS NOTICE IS ALSO BE TREATED AS 30 DAYS STATUTORY SALE NOTICE TO BORROWERS & GUARANTORS UNDER RULES (6) SARFAESI SECURITY ne;;es_sar_y j[”qu'”es efore S?n ”:ﬁ agy mt(?n'es or Belonging to Mr. Neeraj Anand

entering INto any agreements wi aaverltlisers or % 5 H -
INTEREST (ENFORCEMENT) RULES-2002. otherwise acting on an advertisement in any manner Date : 23rd February 2024 {Authorized Officer)
Dated: 28-02-2024 Place: Rampur/Moradabad/Gajraula, Shahgarh Baher Authorized officer whatsoever. Place: Delhi DBS Bank India Ltd
financialexp.epapgin '. . -
o © o ©o CPIRg New Delhi o ©




